
IN THE HIGH COURT FOR THE STATE OF TELANGANA. AT HYDERABAD

FRIDAY, THE THIRTEENTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

ARBITRATION APPLIC ATION NO: 226 OF 2024

Between:

4. lM/s. Shreemukh Namitha Homes pvt. Ltd (Developer) represented by its two
directors. Sri K. Srikanth and Sri y.Vtjay Kumar, registered office at 6-2-24A-PlN1l2lc1, Namitha tste Road No. 3, Banjara Hills, Hyderabad 500082
Email. namithaconstructions@qmail com

tt//s. RK STEEL UDyOg ?RIVAT-E L|M|TED, having its Registered office at602iA,^6th Ftoor, Al-Karim Trade centre, aanisuni s"ecunde;:L;,-ivi"'r-Jro
500003, represented by its Director _ Mr Aat<iin"SJrana

...Applicant
AND

I Pl \Y Subba Rao, S/o_.Laxmaiah, Aged about 65 years, Occ. Business,
R/o. Plot No. 1224, Road No.62, Jubit'ee "Hills, Hyderabdd 500 033.

2. Smt. Gokaralu Sita Pevr, Wo. G.V.S. Rama Raju, Aged about 58 years, Occ.r-rousewtle, R/o. 802 F Block, Trendset Wiriz Afartment, Nanakamguda
Hyderabad.

3. M/s. Namitha Builders, represented by its managing partner, Sri K. Srikanth,s/o sri Raghavuru, Aged about 40 y'ears, oic.-a;siness, nlo. rrair.r,i.i-'b
Nivee pradham Apartm-ents, Dwarakaj;uri iolony, panjagutia, Hydeab;;. -

Also at Namitha lsle, Ground Floor, Road No.3, panjagutta, Hyderabad_
500082.

Also at #.1-8,
Hyderabad-82

6-3-34, Nivee pradham Dwarakapuri Colony, panjagutta,

...Respondents

^ Arbitration Application filed under section i i (6) of the Arbitration and
conciliation Act, '1996, read with scheme for appointment of Arbitrator, zooopraying that for the reasons stated in the accompanying affidavit, this Fion,ble
court may be pleased to appoint a sore Arbitrator ior t'ne purpose of adjudication
of the dispute that arose between the Appricant company and the Respondents,
in accordance with clause '16 of Registered Agreement of sale document No.
1 046512020, Dt 0410912020.



Counsel for the Applicant : Mr' Unnam Sravan Kumar

Counsel for the Respondents : Mr' Md' Nawaz Hyder Ali

The Court made the following: ORDER



THE HON'BLE THE CHIEF'JUSTICE ALOK ARADHE
ARBITRATION APPLICATIONNo.226 of 2024

ORDER:

Mr. Unnam Sravan Kumar, learned counsel appears for
the applicant.

Mr. Md. Nawaz Hyder Ali, leamed counsel appears for
the respondents

2. This application is filed under Section 11(6) of the

Arbitration and Conciliation Act, 1996. The applicant seeks

appotntment of an arbitrator to resolve the dispute between the

parties.

., I have heard learned counsel for the parties at length.

4. The parties have entered into an agreement of sale dated

04.09.2020. Clause l6 thereof contains an arbitration clause

and the same is extracted below for the facility of reference:

"The parties hereto agreed that any dispute, controversy or claim
arising out of or incidental thereof in connection with this
'Agreement of Sale,, includin

existence, operation, t"..ninut;on' 
any question regarding its

thereof as resards to ,r" ,;#"H;,::JTr"::i::ffi::
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hercin, (uhich shall be relerred to as the ''Dispute") and rvhich

cannot be resolved by the parties through mutual negotiations,

shall mandatorily bc ref'erred to and finally resolved by

Arbitration and tlie parties shall get the samc adminrstered by

'llyderabad Arbitration Centre' (HAC), in accordancc u,ith its

Arbitration Rules. The Arbitral TribLrnal shall consist ofa "Sole

Arbitr-ator'. rvho is appoilted by IIAC in accordancc with its

Rules. The 'scat' of Arbitration proceedings shall be at

I{yderabarl. Telangana."

5. Learned counsel for the parties jointly submit lhat the

dispute has ansell between the parties, which needs to be

resolved in the manner agreed to by the pafties under the

aforesaid agreement.

6. Therefore, Mr. V.Vara Prasad, Retired Districl Judge

(resident of Flat No.103, Sai Sharan Residency. Opp

E-Seva, Vikasnagar, Dilsukhnagar, Hyderabad-500 060,

Mobile No.9441080999) 1S appointed as sole arbitrator to

adjudicate the dispute between the parties.

7. The parties undertake to appear before the sole arbitrator

ot04.01.2025 at 11:00 a.m. along with a copy of this order.

t
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8. Thereupon,, the sole arbitrator shall proceed with the

arbitral proceedings in accordance with law.

9 Accordingly, the Arbitration Application is disposed of.

10. Office to communicate a copy of this order to the

learned Arbitrator.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

Sd/. K. SRINIVAS RAO
JOINT REGI R

//TRUE COPY//

SECTION OFFICER

To,

'1 . Mr. V.Vara Prasad, Retired District Judge (resident of Flat No. 103, Sai
Sharan Residency, Opp. E-Seva, Vikasnagar, Dilsukhnagar, Hyderabad _
500060 lvlobite No. 9441080999) (By Special messenger) (along with
a copy of affidavit and material papers)

2. One CC to tVIr. Unnam Sravan Kumar, Advocate tOpUCl
3. One CC to Mr. [Vld. Nawaz Hyder Ali, Advocate tOpUC]
4. Two CD Copies
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HIGH COURT

DATED:13/1212024

ORDER

ARBAPPL.No.226 ot 2024
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ARBITRATION APPLICATION IS DISPOSED OF


